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HIGH COURT OF CHHATTISGARH : BILASPUR

NOTIFICATION

No._1119_/R.V./                   Bilaspur dated  05/02/2015

In exercise of the powers conferred under Articles 227, 233, 234 and 235 of the

Constitution  of  India the  High  Court  of  Chhattisgarh  hereby  makes  the  following

regulations namely:—

1.  Short title, commencement and application.-(1) These regulations may be called

the Chhattisgarh Judicial Officers (Confidential Rolls) Regulations, 2015.

(2) It shall come into force  w.e.f. 27.01.2015.

(3) It shall apply to writing and maintenance of the confidential rolls of the Members of

the  Service.   It  shall  also  apply  to  the  Members  of  the  Service  who are  posted  on

deputation.

2. Definitions.—In these regulations, unless the context otherwise requires:-

(a) “High Court” means the High Court of Chhattisgarh.

(b) "Chief Justice" means the Chief Justice of the High Court of Chhattisgarh.

(c) "Judge" means Judge of the High Court. 

(d) “Portfolio Judge” means the Judge of High Court nominated by Chief Justice to

supervise the affairs of the Civil District and for the supervision of work and conduct of

Judicial Officers posted in the Civil Districts whether in regular stream or on deputation

in any department of Government, Commission, Tribunal etc..

(e) "State" means the State of Chhattisgarh.

(f)  “Member of the Service” means members of Higher Judicial Service and Lower

Judicial Service including Judicial Officers posted on deputation.

(g) “Confidential Report” means the confidential report referred to in Clause 4 of these

regulations.

(h)  "Reporting authority"  means  the  authority  supervising  the  performance  of  the

member of judicial service and has supervised the work of judicial officer at least for

three months as shown in Schedule-I as reporting authority.

(i) "Reviewing authority" means authority or authorities supervising the performance

of the reporting authority as shown in Schedule-I as reviewing authority.
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(j) “Accepting authority” means Chief Justice of High Court of Chhattisgarh. 

(k)  "Deputation" means  the  Member  of  Service  sent  to  the  Governor  House,

Departments of Central Government / State Government, Registry of the High Court,

State  Judicial  Academy,  Law  and  Legislative  Affairs  Department,  Legal  Services

Authority and Tribunals.

(l) “Registrar General” means the Registrar General of High Court of Chhattisgarh.

3.  Maintenance  and  custody  of  confidential  rolls—A confidential  roll  shall  be

maintained in respect of every Member of the Service by the High Court.

4.  Form of the Confidential report-—The confidential report shall be written by the

Reporting Authority, Reviewing Authority and Accepting Authority in Form-A appended

to the regulations.

5. Preparation of Annual Confidential Rolls—(1) A confidential report assessing the

performance, character, conduct and qualities of every Member of the Service shall be

written for each financial year by reporting authority.

(2) Part-I and Part-II of the form shall be filled up and submitted by the member of the

service himself.

(3) Part-III and Part-IV of the form shall be prepared by the reporting authority after

submission of Part-I and Part-II by the member of the service.

(4) Duly filled up Part-I to Part-IV of the form shall be placed before the reviewing

authority.  Part-V of the form shall be prepared by the reviewing authority.  

(5) Duly filled form Part-I to Part-V shall be placed before the accepting authority and

remarks of the accepting authority shall be final.

6.  Confidential  Reports  by  Reporting  Authority  in  case  of  relinquishment  of

charge:
(1) In case of relinquishment of charge on the ground of superannuation, Confidential

Report shall be prepared by the Reporting Authority before his relinquishment of the

charge of office or in case of any inability, ordinarily it shall be prepared within one

month from relinquishment of the charge.

(2) In case Confidential  Report  is  not prepared under clause (1)  or in case of  other

contingencies, Confidential Report shall be prepared by the Reporting Authority posted

in concerned district/office on the basis of record after obtaining permission from the

Registrar General.
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1*“6(A).  In  case  of  transfer/elevation/retirement  of  the  accepting  authority,  the

remarks recorded by the reporting authority or the reviewing authority, as the case

may be, shall be treated as final.

6(B). The  Reporting  Authority/  Reviewing  Authority,  as  the  case  may  be,  has

supervised the work of Judicial Officer atleast for 3 months as shown in Schedule-I.

Provided, in absence of the Reporting Authority/ Reviewing Authority on retirement,

death, elevation as a High Court Judge or transfer to other State, as the case may be,

the present Reporting Authority/ Reviewing Authority can write the Confidential Rolls

of  the  Judicial  Officers  on  the  basis  of  his  personal  knowledge,  if  any,  and  the

Judgments  rendered  by  the  Judicial  Officer  during  the  relevant  period,  as  per

Schedule-I.”

7. Preparation of ACR and its time limit:

(1) The prescribed format of ACR (Part I to Part IV) shall be made available to the

reporting authority by 15th March every year.

(2) The reporting authority shall obtain self-appraisal format ( part I & part II) from

his subordinates by 10th April positively every year.

(3) The  reporting  authority  shall  as  far  as  possible  submit  the  ACRs  of  his

subordinates by 1st of May every year.

(4) The ACRs submitted by the reporting authority shall  be made available to the

concerned Reviewing authority by 15th May.

(5) The reviewing authority may record his  remark on the said report  as  early as

possible.  The Accepting authority may record its remark as early as possible on the

confidential  roll  and  may  accept  it,  with  such  modifications  as  may  be  considered

necessary and counter-sign the roll.

Note: Every endeavour shall  be made by the authorities in early finalization of
confidential  report  so  as  to  enable  the  authority  to  communicate  the  final

concluded confidential  report  to  the  member of  service  on  or before  the  1st of
August.

1* Rule 6(A) and 6(B) of Regulation added vide Registry’s Notification No. 12571/Rules/2022 dated 19/10/2022.
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      PART-II

SELF APPRAISAL REPORT TO BE FILLED UP BY FULL TIME SECRETARY

SELF-APPRAISAL REPORT FOR THE YEAR                                    IN RESPECT 
OF FULL TIME SECRETARY

DISTRICT LEGAL SERVICES AUTHORITY                                                        
(To be filled in by the concerned Officer)

1 Name of the Officer :

2 Present post held and date of
appointment

:

3 Date since working in the District :

4 Period of absence from duty
(on leave, training etc. during the year. 
If Yes, please specify)

:

5 Whether  various  Schemes  provided
under  Plan  of  Action  of
NALSA/CGSLSA  is  being
implemented in its true spirit.
Give your brief comments.

:

6 What steps have been taken for due 
publicity of various Schemes
of  NALSA & CGSLSA?

:

7 Whether  Quarterly/  Monthly/  Annual
Meetings  as  required  under  various
functions are being held?

:

8 How  many  times  have  you  visited/
participated  TLSCs/  Shelter  Homes/
Legal  Literacy  Clubs  etc.  in  your
District.

:

9 Court Based Legal Aid :
Number of persons provided Legal Aid

SC   ST OBC Women Children  Custody General Any other
Category

Total
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a. Whether  Meetings  of
Monitoring  Committees  are
being  held  regularly,  if  not,
give reason?

:

b. Whether  regular  Meetings 
are held with the empanelled
Advocates?

:

10 Achievements  of  Legal
Literacy Clubs in your district
(in brief)?

:

11 Any specific achievement 
of PLVs?

:

12 How many times you visited 
Legal Aid Clinics?
How many  times  visited  Jail
and numbers of beneficiaries?
What shortcomings did
you  notice  and  how did  you
rectify them?

:

  :

13 How many Legal Aid Clinics
have  been  opened  in  Law
Colleges  and  Universities  in
the  District  and  their
performance?

:

14 Visits to the different Homes for Underprivileged
Number of visits

Underprivileged/ Shelter/
Protection Homes

Observation
homes / Jails

Any Other Homes

15 Utilization of District Legal Aid Funds
Fund provided under           Allotted                  Utilized

a NALSA Grant :
b Costs and Interest :
c State Fund :

1. Gen/OBC(29/2235) :
2. ST(41/2235) :
3. SC(64/2235) :
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16 Accounts and Audit
-Pending Audit objections
-No. of objections removed
-Efforts made under removal 
of Audit objections

:

17 Details of work/performance of the Officer
i Number  of Legal

Awareness
Camps/Seminars organized

:

ii Number of Lok Adalats 
organized

:

iii Number of cases settled in the
Lok Adalats

:

iv Amount awarded in the Lok 
Adalats

:

v Number of Legal Aid Clinics
established

:

vi Number of beneficiaries in the
Legal Aid Clinics

:

vii Number of Para Legal
Volunteers trained

:

viii Number  of  Training
Programme  organized  for
Panel Lawyer and PLVs

:

ix Number  of  Legal  Literacy
Clubs opened

:

x Number of persons to
whom  Free  Legal  Aid
Counsels provided

:

xi Number of participations
in  various  festivals/  Melas/
public events etc.

:

xii Any  other activity
undertaken  for
implementation of  Schemes
and Regulations of NALSA

:

18 Participation  in  any
events/other  activities
performed  by  you.  Please
specify in brief

:

19 Implementation  of  New
scheme “Early  Access  to
Justice at Pre-Arrest, Arrest and
Remand Stage”

:  Stage No. of Beneficiary
1. Pre-Arrest
2. Arrest
3. Remand
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20 Victim  Compensation
Scheme

:

-No. of cases settled
-Amount awarded
-No. of Benefitted persons
-No. of Pending cases

21 Status  of  the
Fees/Honorarium

: Due Paid

-PLVs
-Panel Lawyers
-Retainers
-Remand & Others
-Other administrative 
expenses

22 Hamar Angana Scheme :- :

-  Whether  scheme  is  being
implemented or not ?
- Whether Committee has been
constituted or not ?
-No. of benefitted women.

23 Number  of  quarterly  meeting
of  Under  Trail  Review
Committee  &  date  of  last
meeting (as per advisory dated
17.01.2013  of  Hon’ble
Supreme  Court  of  India  in
W.P.  (C)  No.  406/2013,  Re-
Inhuman  Conditions  in  1382
prisons. )

:

24 Success story
(At least two best stories be 
enclosed )

:

 SIGNATURE OF FULL TIME SECRETARY
                                                                    District Legal Services Authority

 *This self appraisal report to be filled up by the Full Time Secretary of District Legal Services Authority is appended in Part-II of the A.C.R.
Proforma as per the resolution passed by the Full Court in its meeting held on 14.12.2021.














